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THE VICE-CHAIRMAN (SHRI BANKA 
BEHAR Y DAS): Have you laken the 
permission of the Chairman? 

SHRI GODEY MURAHARI: I had 
talked to the Chairman. My submission is that 
it was this Touse that had passed a Resolution 
on the abolition of Privy purse but the 
Government chose to introduce the Bill in the 
other House. Of course the explanation that is 
being given is that it is part of Parliament and 
that the ass irance that they had given was that 
it will be introduced in Parliament. It is all 
right to say that both Houses con titute the 
Parliament but initially it was this House 
which had passed the Resolution and it was 
incumbent on the jovernment that they should 
have come forward with the Bill in this 
House. 

Moreover, the assurance was that during 
this Budget session the Bill would be got 
passed 1 at the Government chose to 
introduce the Bill on the last but one day of 
the session and the process of discussing he 
Bill has been put eff to the next Session. God 
knows what is going to happen in the next 
Session; it may get postponed to another 
Session. Therefore I want the Government to 
explain to us as to why they chose to dilly-
dally with the Bill in this fashion. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, you ; re now in the Chair. You were the p 
tson who got the Resolution passed. We have 
got information today that there is an attempt 
to delay it. They will not pass it during this 
session. They will start discussions and on 
one pretext or another it would be delayed. 
As yoj know, yesterday a large number of C< 
neressmen were not even present in th< 
House. Therefore there we are smell ng a rat. 
It seems a deal has been an ived at between 
the leaders of the Congress Party and some 
Princes and others. . . 

SHRI OM MEHTA (Jammu and 
Kashmir): No, No; it is not so. 

SHRI BHUPESH  GUPTA:  Mr. Orn 
Mehta, if you would have been taken into 
confidence I w mid have been very happy, but 
you were not. It is Shri Bhanu Prakash Sin h. 
the tiny Deputy Minister, who goes and tells 
the Prime Minister, if you do not do this thing, 
we shall do this    kind of thing.    Sir, 

there is a conspiracy. In pursuance of the 
direction in the Resolution that we have 
passed you please ask Mr. Chavan to give us 
a time schedule about the enactment of this 
measure. It should have been taken up 
tomorrow but since it is not being done it 
should be taken up on the first day of the next 
session and passed and it should be the first 
item to be taken up by this House from among 
the items that are transmitted to us from the 
Lok Sabha. A clear assurance is needed and 
Mr. Bhanu Prakash Singh should be expelled 
from the Government as a known self-con-
fessed saboteur of this entire thing. 

THE VICE-CHAIRMAN (SHRI BANKA 
BEHARY DAS) : Mr Gupta, that is enough. 
The House stands adjourned till 2.00 P.M. 

The House then adjourned for 
lunch at fifteen minutes past one 
of the clock. 

The House reassembled after lunch at two 
of the clock THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) in the Chair. 
THE   NORTH-EASTERN    COUNCIL 

BILL, 1970— contd. 

SHRI N. R. MUNISWAMY (Tamil Nadu): 
Mr Vice-Chairman, Sir, yesterday I was 
making out the point that this Council is 
something like a miniature Zonal Council. The 
Eastern Zonal Council covers Bihar, West 
Bengal and Assam. Now, the North-East 
Council covers only Assam, Meghalaya, 
Mani-pur, Tripura and the tribal areas in 
Assam. I have already said that I give my 
support to this Bill. The only thing that I wish 
to insist is this. 1 am afraid and I should like to 
caution the Government whether this would 
create any conflict, an apple of discord, 
between the Council and the Co-ordination 
Committee. The Council consists of about ten 
members and the Co-ordination Committee 
consists of only eight members. Only two 
members are missing, viz., a Minister each 
from the State ol Assam and from Meghalaya 
to be nominated by the Governor on the 
recommendation of the Chief Minister 
concerned. These two members are absent in 
the Co-ordination Committee. So far as the 
functions are concerned, I think the chief 
function is to discuss any matter of common 
interest.   It may 
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be anything under the Sun and the Moon. Jn 
particular, it has to formulate for the States 
represented thereon a unified and co-ordinated 
regional plan in respect of such plan schemes 
for those States as are of common importance 
such as schemes relating to inter-State 
communications, common irrigation, power 
and flood control projects, agricultural 
production and so on. Another important thing 
is to review from time to time the 
implementaLion of the schemes included in 
the regional plan and recommend measures for 
effecting co-ordination in implementation of 
the schemes by the Governments of the States 
concerned. I have cautioned the Government 
that here we have got a Co-ordination 
Committee. It has not got as much powers and 
functions as the Council. The Council has got 
wider powers. Only one thing is there. They 
can recommend for coordination and 
implementation all the schemes covered by 
them. The Coordination Committee which is a 
separate committee has got only one aspect, 
that is : the maintenance of security and public 
order. Here it looks as if they have no other 
powers, except with regard to the maintenance 
of security and public order. This would create 
conflict between the Council and the Co-
ordination Committee. The Coordination 
Committee is all in all with regard to the 
maintenance of law and order and security. As 
regards the other one, they cover everything 
else, excepting the security aspect. My only 
point is the Government should see that there 
is no discord between the Council and the Co-
ordination Committee. The Co-ordination 
Committee is a small body, while the Council 
is a bigger body. These two bodies meet at dif-
ferent times, not at the same time. The 
functions of these two bodies vary from 
subject to subject. Only thine is tliey should 
see that there is no discord between these two. 
This will open the floodgate of similar 
demands being made by other States. For 
example, the north-western area, comprising 
Kashmir. Jammu and Ladakh, is also a 
vulnerable region. This region of our country 
in the north-western area is also vulnerable to 
aggression. It is susceptible to such a thing. I 
wish they would create such a Council only in 
the north-eastern corner. We find that in 
Jammu, Kashmir and Ladakh, there also such 
things may    arise and    they have   got 

some disputes among them. Therefore, I only 
say that the Government should not create a 
condition for a similar demand being made by 
other States. I only want that they should be 
cautioned about this, so that this is not 
extended to other areas but only specifically 
confined to this area. I only wish that instead 
of this Bill, they could have created another 
Council called the Inter-State Council. It is 
definitely stated in our Constitution in article 
263. More than once Members have referred 
to it. It is nothing new. Now, this is an 
opportune time and appropriate time. Instead 
of this Bill, they could have brought forward a 
Bill for creating an inter-State Council. The 
functions of such a Council are the same. The 
same things are mentioned in the article. It 
says:— 

"If at any time it appears to the President 
that the public interests would be served by 
the establishment of Council charged with 
the duty of— 

(a) inquiring into and advising upon 
disputes which may have arisen between 
States; 

(b) investigating and discussing 
subjects in which some or all of the 
States, or the Union and one or more of 
the States, have a common interest; or 

(c) making recommendations 
upon any such subject and, in 
particular, recommendations for 
the better co-ordination of policy 
and action with respect to that sub 
ject,. . .". 

Therefore, the same thing is covered by 
this. Instead of having a separate Bill, they 
could have formed an inter-State Council. 
This is not a new thing and they could have 
done it. 

The other point which I wish to make is this. I 
initially stated that though I welcome this Bill 
my support is somewhat critical. I only want 
to ir>n the Government and I hope the 
Government will achieve the real object with 
which they have brought forward this Bill. It 
is not only the socioeconomic objective which 
has to be realised, but also the stability and 
inte-I' y of the country. This should also be 
indirectly thought of. I do not know whether 
thev will be able to achieve the objects of the 
Bill.   Unless the Gov- 
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rnment thinks of inviting the northeastern area 
people, they will not even have any Pani 
hayati Raj or any other Raj. It wouk be 
thought that we are controlling then and not 
allowing them to participate in the mainstream 
of our administration. I only want to say that 
unless we get i i touch with these people and 
associate hese people with us, at least have on 
* or two representatives on this Council, they 
may not feel the pleasure of b ing associated 
with the country. Ins ead of having three 
bureaucrats or only officers, it is better to have 
one o two non-officials. The North-Eastern 
Frontier Area people in that area are i lso of 
the same cultural people who have got 
something to do with them. They can 
certainly be absorbed in th:s Council and we 
can see that the ol'iect of this Bill and this 
Council is achieved. 

With these observations, I support the Bill, 
but my su port is of a critical type. I hope thai 
the objects will be achieved by implmenting 
this. 

Thank you. 

THE VICI -CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Baharul Islam. As then; are 
many speakers, I would request VIembers to 
limit themselves to seven ninutes each. 

SHRI BAHA RUL ISLAM (Assam): Mr. 
Vice-Chair nan, Sir, I am thankful to you for 
giving me this opportunity to give my 
reactions and to offer some criticisms on the 
Bill. We were crying hoarse in the la t few 
years. . . 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI fcHAN): Please see that the hon.   
Member gets a copy of it. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : Now, Sir, I fin1 that 
I am also in the same difficulty. Trie difficulty 
is that they have circulated the translation as it 
was introduced in Lok Sabha, not    as 

passed by them. That is the difficulty. 
Therefore, it does not contain the Bill as 
amended. 

(.Interruptions) 

SHRI BAHARUL ISLAM : Sir, this entire 
area of India to the coast of East Pakistan is a 
very backward area. It consists of six regions, 
namely, two full States—Assam and 
Nagaland—one sub-State, viz., Meghalaya, 
two Union lenitories, namely, Manipur and 
Tri-pura and NEFA or North East Frontier 
Agency, which is governed by the Home 
Ministry of India. Of these, Meghalaya and 
NEFA are hills. The others are not hills but 
plains. But the entire area is very backward 
although very rich in natural resources. This 
entire area is very rich in natural resources like 
coal, timber, petroleum, and other forest 
products. The people of this area have been 
feeling neglected. Sometimes they feel that 
they were ignored particularly at the time of 
Chinese aggression. They felt that they were 
given up. We are very happy now that 
Government of India has been pleased to bring 
forward this measure for a co-ordinated 
development of this entire area. This area is 
again very important strategically because it is 
surrounded on the north and north-east by 
China, on the south and west by Pakistan, and 
on the east by Burma. Burma is friendly with 
us, the other two are inimical. Therefore, it is 
strategically very important and from the point 
of view of security also it is very important. 
There are two perennial problems, namely, the 
problems of the hostile Nagas and the hostile 
Mizos. A new problem has been added to these 
problems, namely, the problem ot the Naxalites. 
Very recently the Naxalites also are creating 
troubles in the districts of Goalpara and North 
Kamrup. In ihose districts some intermediate 
jote-dars have been killed by the Naxalites 
saying that they had come to the rescue ol the 
village people because these people were 
exploiting them. These troubles are there. A 
very co-ordinated and speedy development of 
the entire area Ts very essential, but the 
difficulty is that in the Council as envisaged in 
this Bill Nagaland is absent. Without Nagaland 
it will be playing "Hamlet without the Prince 
of Denmark". Nagaland is in the centre of the 
entire area. The railway line which is the only 
lifeline of this area passes through Nagaland. . 
. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The Home Minister explained 
yesterday that negotiations are going on. 

SHRI BAHARUL ISLAM: Supposing 
Nagaland does not come in, what will 
happen? What I am saying is without 
Nagaland there cannot be a co-ordinated 
development of the entire area. Its presence in 
the Council is very essential and of the utmost 
importance. What I was saying is the railway 
line passes through it. The people of 
Meghalaya and Assam cannot go to Manipur 
without going through Nagaland by the land 
route. Therefore, Nagaland's presence in the 
Council is absolutely essential. I hope the 
Government will see its way as to how soon 
they can be brought in. Otherwise the object 
which is very laudable will be absolutely 
useless without Nagaland in this Council. 

Now I come to clauses 3 and 7 of the Bill 
regarding the composition of the Council and 
the Co-ordination Committee of the Council. 
Practically the Co-ordination Committee and 
the Council are one and the same thing 
excepting that the Committee is equal to the 
Council minus the Minister, Of this Council 
and Committee the Governor of Assam has 
been made the Chairman. There are other 
members. My objection to these two 
provisions is that the Governor, who is the 
constitutional head under the Constitution of 
India, has been made the Chairman of these 
bodies. There is one Chief Minister of a full 
State, namely, the Chief Minister of Assam. 
Nagaland has not yet joined. There are two 
Chief Ministers of two Union Territories. 
None of them has been made the Chairman. 
They are elected representatives of the people, 
whereas the Governor who is the titular head 
has been made the Chairman. Furthermore, he 
has been made the most powerful person 
because he has been given the casting vote. 
My submission is that this making of the 
Governor the Chairman of the Committee 
affects the very fundamental principal of 
democracy and the parliamentary form of 
Government. Either the senior Chief Minister 
of a full State or anv of the Chief Ministers 
ought to have been made the Chairman of the 
Council and the Committee, or the Council 
and the Committee should have been left to 
elect their own Chairman because the 
Chairman of the    Council 

would have been the Chairman of the 
Committee also. I could even concede that 
even the Home Minister might have been 
made the Chairman of this Council because 
after all the Home Minister is also an elected 
person. 

Then I come to clauses 5(1) and 7(4) of the 
Bill regarding the rules of procedure of the 
Council and the Coordination Committete. 
Even the rules for their guidance, for the 
functioning of the Council and the Committee 
are to be approved by the Central Gov-
ernment. I do not know why. Even ordinary 
bodies like municipalities, panchayats, co-
operative societies, etc., have power to frame 
their own rules. Why should you think that 
such a powerful body should not have its own 
full power to frame its own final rules? Why 
should they be approved by the Central 
Government? The powers given to the Central 
Government for the approval of the rules of 
procedure will affect the autonomy and the 
free functioning of the Council and the Com-
mittee. Therefore, I would request the hon. 
Home Minister to see whether these defects, 
which in my humble opinion are very vital, 
can be removed by the Government of India. 

Thank you. 
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THE VICE-CTAIRMAN (SHRI AKBAR 
ALI KH \N) : I fully appreciate that when we 
have a discussion on a certain Bill, we should 
have its copies both in English and Hindi. 
There are no two opinions about that. But in 
view of the difficulty of the Secretariat or 
some lapses. . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You please sit down. I think it 
is necessary to have it. But I think the House 
will appreciate that we cannot stop the 
conduct of business simply because that copy, 
for some difficulties. . . 
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THE VICE-CHAIRMAN (SHRI AKBAR 
AL1 KHAN): We have heard you. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You will be going on speaking 
?   Please sit down. 

SHRI RAJNARAIN:  Why not? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I have explained to you. You 
please do not go on speaking. 

THE     VICE-CHAIRMAN      (SHRI 
AKBAR ALI    KHAN):    I  have   told 
you, . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You can bring the matter to the 
notice of the Chairman and I am sure. . . 
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THE VICE-CHAIRMAN (SHRl AKBAR 
ALJ KHAN): As I have already mentioned, 
we are sorry that it could not b  supplied and 
you will bring the mutter to the notice of the 
Chairman. Ti day's record and proceedings 
will be placed before the Chairman and I 
assure you, Mr. Rajnarain, and all other 
Menbers that we will try our best to see tl at 
on other occasions not only English but Hindi 
version is also supplied. Wh it else can I do at 
this stage? 

SHRI   BAHARUL    ISLAM:    On   a 
point of order. 

SHRI N. R. MUNISWAMY (Tamil 
Nadu); Are we ( discussing the Language 
Bill? What 'is this? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I have directed that every effort 
should be made. . . 

 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : That I cannot tell you, Mr. 
Rajnarain. 

SHRI N. R. MUNISWAMY: Nobody can 
obstruct the proceedings like this.      There 
are    fourteen    or fifteen 
languages. 

SHRI N. R. MUNISWAMY: We have got 
translation arrangements here. Let there be 
Tamil translation also. I want everything. 
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SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal); This is the first 
time that we are meeting to discus* new 
measures. This is a very important measure 
from our point of view. It is also accepted that 
the translation in Hindi was also a necessary 
thing. But, anyhow the office could not do that 
and we should not be so annoyed at the office 
that Mr. Raj Narain will continue discussing 
the same, one point for hours and hours 
together. So please give us a ruling that in 
future, translation will be made available to 
the members in Hindi. But today we should 
proceed with this Bill. Let us continue with the 
Bill. What is this controversy going on 
unnecessarily? Nobody denies that there 
should be a Hindi translation. You also said 
that you are sorry for that. There is no point 
now in wasting the time of the House like this. 

 

SHR1 N. R. MUNISWAMY: On a point of 
order. Mr. Rajnarain raised a point of order 
saying that Hindi is a very great language. It is 
the official language, that it should be for 
official purpose. But this Parliament consists 
of Members speaking several languages. This 
is a special forum. We are expressing our 
views from every region and every region 
must have its own language and papers should 
be distributed in those languages also. You 
cannot say that Hindi alone should be there. 
Every region is represented in Parliament, 

THE VICE-CHAIRMAN (SHRl AKBAR 
ALI KHAN): Point of Order. Mrs. 

Mukhopadhyay. 

SHRIMATI PURABI MUKHO-
PADHYAY: Sir, he is all the time 
monopolising the time of the House. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The point has been raised. I 
have heard you. Now please sit down. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): He has already said that 
negotiation is going. Not only this, there may 
be many other objections. 
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SHRI MAHITOSH PURAKA-YASTHA 
(Assam): Mr. Vice-Chairman, I whole-
heartedly welcome the introduction of the Bill 
which has not come a day too soon. As early 
as 1936 a farsighted Member of the Central 
Assembly, who hailed from Assam, 
introduced a Bill in the Central Assembly for 
changing (he name of Assam into the North-
Eastern Frontier State. He later became the 
Home Minister of Assam. If that Bill had 
been passed at that time, I think many of the 
problems that have arisen in the North-East 
region would not have arisen. 

Sir, the main problems of this North-Eastern 
region are security and development. We 
should bear in mind that there are elements in 
Nagaland, in Assam, in Manipur and in 
N.E.F.A. who do not regard themselves as 
Indians. With such a background, I think 
security measures should be tightened in that 
area, and I think this measure meets the 
requirement. 

This measure, I think, promises to open a 
new chapter in the development of that part 
of the country. It is time to associate the 
representatives of that area with the 
development and security of that part. So I 
whole-heartedly welcome the measure. 

Sir, the problems of this territory cannot be 
looked at in isolation; they have to be viewed 
as a whole and solved. It is unfortunate that 
the Government of Nagaland has chosen to 
remain out of this North-Eastern Council. I 
hope attempts would be made to persuade 
them to join the North-Eastern Council. 

I know there is discontent among the Nagas 
for the Government's failure to assure them 
that they would have a separate Governor for 
Nagaland and get the Naga-speaking areas 
contiguous to Nagaland. This is a vital 
problem and will have to be solved. Along 
with that, there are problems of Manipur and 
Tripura. The people there have raised their 
voice for full Statehood. I request the Home 
Minister to treat the demand for Statehood to 
Manipur and Tripura sympathically and see if 
Statehood can be granted to them 
immediately. 

In the N.E.F.A. the people are aspiring to 
get a responsible Government. The 
Government of India has already set un a 
Panchayat Council. I hope that its status will 
be raised and in no time N.E.F.A^ will have a 
fully representative Government. 

In Nagaland the Government have decided 
to set up a paper mill. In Assam the main 
source of paper is from Cachar and Mizo. If 
there is co-ordination between the different 
regions, then the development work in that 
region can be taken up. 

There is a demand for setting up a 
University each in Nagaland, in Megha-laya, 
in Manipur and in Tripura and in my district 
which, though in Assam, is a Bengali-
speakfag district. It has also joined in that 
demand because of the Government's policy to 
introduce the regional language as the 
medium of instruction in the University. In 
Assam there are three Universities, and all 
these Universities are located in the Assamese-
speaking region. Naturally, the regional 
language of these Universities is Assamese. 
Then, what will happen to the people of my 
district, Cach-ir, which consists of 20 lakhs of 
Bengali-speaking people? So that is the 
immediate problem. I hope through this 
North-Eastern Council a portion of the 
University will be earmarked for all these 
regions where the medium of instruction 
should be English to be gradually replaced by 
Hindi. 

Sir, when the multi-lingual State of Assam 
was made a unilin'gual State, all the linguistic 
minorities living in Assam and the plains 
tribals, all joined together and demanded that 
the official language of Assam should be 
English till it is replaced by Hindi.   But the 
request was 
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not heeded. As a result, Assam is fragmented. 
1 iope with the creation of this North-E istern 
Council the process of fragme itation that has 
set in will be reverse 1 and the centrifugal, 
fissiparous tenancies that are raising their 
ugly heat in that part of the country will be 
checked. 

Mr. Vice-Ch drman. Sir, the main problem 
of that region is development of communicat 
ons. Even after 23 years of independence, 
communication there is very difficult. People 
from one region cannot ;o to another region. 
There are also restrictions on the movement 
of people c i ther  to Nagaland or to the Mizo 
area or to NEFA. These restrictions shoul 1 
be removed so that the people of tie whole 
region think themselves as be onging to one 
nation, one country an 1 one region, so that 
there may be freEl mixing, there may be free 
exchange of ideas and they can think together 
at to how the area can be developed. With 
these words, I support this Bill. 

SHRI BIRA K'ISARI DEO (Orissa): Mr. 
Vice-Chairm in, Sir, I support this Bill. While 
inaugurating the Meghalaya State, the Prime 
Minister had stressed the need for 
development. It is true that that area needs 
development. Sir, in this Bill in claus: 4, there 
is a provision that the Cov icil will discuss 
about development. But, Sir, 12 years ago, in 
1958, the the i Prime Minister of India, Pandit 
Jav aharial Nehru, while writing the foreword 
to the book on the Philosophy of NEFA, had 
given five principles, or paneh-sheel for that 
area. He had said that for the development of 
that area, the lundamental principles should 
be: 

1. People should develop along the 
lines of their own genius and we should 
avoid imposing anything on them. We 
shou d try to encourage in every way their 
own traditional arts and culture. 

2. Tribal righ's in land and forest 
should be respeeted. 

3. We should try to train and build up a 
team of their own people to do the work of 
administration and development. Some 
technical personnel from outsid will, no 
doubt, be needed, especially in the 
beginning. But we should avoid 
introducing too many outsiders into tribal 
territory. 

4. We should not overadminister 
these areas or overwhelm them with 
a multiplicity of schemes. We should 
rather work through, and not in 
rivalry to, their own social and 
cultural institutions. 
And lastly, the most important one: 

5. We should judge results not by 
statistics or the amount of money 
spent, but by the quality of human 
character that is evolved. 

Sir, we the people of the plains have 
enjoyed a lot. We the people of the plains are 
the more fortunate people of India. It is the 
hill people who are the sufferers. So, we the 
people of the plains should sacrifice more of 
our resources in favour of the people of the 
hills. I would congratulate the Home Minister 
if he spends more money in that area instead 
of building border roads through the Border 
Roads Organisation. Lastly, Sir, NEFA is a 
very important part of that area, but un-
fortunately the hon. Member of Parliament 
from NEFA is not a member of the Council. 
With these words. Sir, I conclude my speech. 
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3 P.M. 

SHRI BIPINl'AL DAS (Assam): Sir, it is 
true that this entire region lying on our ea tern 
border needs integrated and coordinated 
development and security me isures. There is 
absolutely no doubt ibout it and from that 
point of view the objective of this Bill may be 
quite good. But I want to repeat what I said 
the other day in this 

House that integrated development of an area 
cannot take place without the active and 
willing participation of the people, and the 
security of an area cannot be safeguarded 
unless the people of that area are kept 
satisfied. We should now examine whether 
the provisions enunciated in this Bill will 
meet these two points. 

The honourable Members of this House 
may remember that before Meghalaya came 
into existence, there was a movement in the 
hill areas of Assam for a separate Hill State. 
As a solution to this problem the Government 
of India suggested what was called the federal 
plan. The honourable Home Minister will 
remember that happened in Assam when this 
federal plan was suggested. What were the 
consequences? Why had the plan to be 
withdrawn? And now I suspect that the 
provisions introduced in this Bill are nothing 
but the introduction of the federal plan 
through the back-door. If you want to 
introduce the federal plan, have the courage 
and do it openly. Why say one thing today and 
withdraw it the next day? If you want to do it, 
do it in a democratic way. Now, this Bill is 
worse than the federal plan. This is a federal 
plan with a bureaucratic basis I welcome 
Meghalaya. I wish Meghalaya well. But the 
people there must be satisfied. Their demands 
must be met. I may point out that Meghalaya 
has started with a failure. There were six hill 
districts in Assam. The Naga district became a 
separate State and out of the five remaining 
hill districts, only two have joined Meghalaya; 
three have refused to join. At the very outset 
Meghalaya has failed. I still wish it success. I 
still wish it well. Let the people of Meghalaya 
be contented. Let them have their own way. 
But this is how things are happening. I have 
no time to elaborate and I do not want to go 
into the history of the eastern region from the 
beginning. But I must say that right from the 
beginning, from the day we got independence 
the policies pursued by the Government of 
India in that part of the country have led to 
nothing but the growth of fissiparous 
tendencies and disintegrating forces. If I had 
the time I would have proved it. Look at the 
policy towards NEFA, towards Naga-land, 
Look at what they aTe doing in Manipur, what 
they are doing in Tripura. 
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[Shri Bipinpal Das.] 

Let me now come to the provisions of this 
Bill.   The first point is—a very vital  point—
why  should   Nagaland   be out of   this?   
The    honourable    Home Minister  said   in 
the   Lok   Sabha  that negotiations are going 
on and that for Nagaland it has become a 
question of prestige or something like that. 
Yesterday we heard Mr. Vero.    It is not a 
question of prestige or sentiment.   The Nagas 
have their practical sense.    Now what is 
going to happen?   The   Nagas should be 
proved to be wrong.    Their apprehensions 
should be proved to be baseless.    May I   ask 
the   Government of India:   Can  any 
integrated  development of this area   fake   
place   without the cooperation  of   
Nagaland?   If   the Government says that it is 
negotiating with Nagaland, well, let us then 
wait.  I do not see why we can not wait. We 
are not in a hurry.    Let us first   see what 
happens  to   Meghalaya.    It  is  a  new 
experiment. Let us wait for the consent of 
Nagaland and    postpone    this    Bill. 
Without the active cooperation of Nagaland I 
do not think there  can be  any integrated and 
coordinated development or security in that 
part of the country. 

Let us now come to the composition of the 
Council. I do not want anybody to 
misunderstand me. Speaking strictly from a 
constitutional point of view I do not think the 
State of Assam stands on the same footing as 
Meghalaya or Manipur or Tripura or NEFA. 
But still on the Council they have all been 
equated and given the same vote. This is sure 
to give rise to misgivings in my State. 
Constitutionally speaking, surely they do not 
stand on the same fooling. Only Nagaland 
and Assam stand on the same footing, but j 
not the rest. Now they have all been placed on 
the same footing and given the same right of 
vote. . . 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALT KHAN): It is an advisory 
body. 

SHRI BIPINPAL DAS : I know that. I 
am coming to that. If you want a body to 
advise the State in the matter of economic 
development and security measures and all 
that, the question arises whether you have 
the elected representatives of the people in 
that body. Why should you bring in the 
rtnvnmnr of   Assam? Why should you 

bring in the Administrators of Manipur, 
Tripura and NEFA? They are nothing but 
bureaucrats. They do not represent the 
people. If you want the people to do 
something for themselves, then, let the 
people's representatives come and decide it, 
Let the elected representatives of the people 
from Assam, Megha-laya, Manipur, Tripura 
and NEFA come together, sit together and 
plan. Why do you bring in the bureaucrats? 
Out of the ten members on the Council, four 
are regular bureaucrats. So far as Manipur 
and Tripura are concerned, their Chief 
Ministers do not enjoy the same powers as 
the Chief Minister of U.P. or Assam. They 
have only limited powers. For all practical 
purposes the Administrators of Manipur and 
Tripura are more or less the super Chief 
Ministers. So then there are six of them and 
they will dominate? I do not understand how 
Mr. Luthra is there. On what basis can Mr. 
Luthra become a member of this Council? 

Why should Mr. Ering who represents 
NEFA in the Lok Sabba and als0 in the 
Council of Ministers be kept out? How does 
Mr. Luthra conic in? Sir, I may be permitted 
to say that Mr. Luthra has been there for 12 
years without transfer. Now the time has 
come for his retirement and therefore very 
cleverly a provision has been made by the 
Home Ministry for a new Secretariat staff 
for this Council. I am sure Mr. Luthfa will 
be the first candidate for the post of 
Secretary of the Council. Such things give 
rise to misgivings. Today Nagaland has 
refused to join the Council. If Meghalaya 
also opts out and Manipur and Tripura 
follow suit, what will happen to this 
Council? Therefore we have to see that it is 
going to work and it will be a feasible 
measure. As it is, I do not think it is going to 
be a practical proposition (Time bell rings). 
Now, Sir, you have asked me to sit down. 
So I have to cut short my points. 

Another point that has struck me is that 
according to the Bill the Rules of Procedure 
of this Council are to be approved by the 
Government of India and the Government of 
India would, in practice, mean not Mr. 
Chavan, but Mr. L. P. Singh. It is very clear 
that there is going to be a raj of Mr. L. P. 
Singh, Mr. B. K. Nehru and Mr. Luthra. 
Tomorrow they may change, but the same 
set-up    of   bureaucrats will con- 
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tinuc. The w wle thing is going to be 
dominated by the same set of people. It may 
be all right in theory. But in practice what s 
going to happen? Why should the Ru es of 
Procedure be approved by the Central 
Government? Why can't thi - Council lay 
down its own procedure'   What is this game? 

Then, Sir, they have introduced a provision 
for a Co-ordination Committee to be 
constituted out of this Council by excluding 
one Minister from Assam and on.: Minister 
from Megha-laya. I do not see any reason why 
they have done this The rest of the people are 
there in the Co-ordination Committee. The 
two Ministers who have been excluded would 
have perhaps represented the people in the 
Council. And now what remains, anybody can 
see. So this v hole game raises serious doubts 
and mi: givings in our minds; it is going to be 
a grand plan for the establishment c f a 
bureaucratic regime in between the 
autonomous and democratic rights of the 
people on the one hand and the Central 
Government on the other ham I. It will also 
cause in effect the erosion of the democratic 
rights of the people of this area. Under these 
circumstances I doubt whether the people there 
wll be willing to actively participate in 
achieving the objective of this Bill. It is not 
only going to have very bad repercussions 
which will soon be seen but it is also going to 
be a wasteful affair. Therefore will the Gov-
ernment of Incia be kind enough to consider 
the advisability of waiting to see what happens 
to Meghalaya firs!? Meanwhile the 
Government of India may win over Nagaland 
to join this Council. Regarding the 
composition of the Council, le us make it 
more democratic and m >re representative of the 
people. I have do quarrel with the objective as 
such but the way in which this objective is 
proposed to be achieved as provided for in the 
Bill is not in my opinion quite correct. Before 
I conclude, I must sey that if you want this 
objective to be fulfilled, then you must do the 
following things : 

(1) Nagaland must be persua 
ded to join ih s Council as one of the 
very importan: areas in that particu 
lar region. 

(2) Remov • all the bureaucratic 
elements, inclvding the Governor and 
the Administrators, from the compo 
sition of the Council. 

I will request Mr. Chavan or his Deputy to 
preside over this Council. Why is that not 
possible? If you do not want any one of the 
Chief Ministers of that area to preside over 
the Council, Why not Mr. Chavan or Mr. 
Shukla? That will be quite democratic. Why 
do you bring in the Governor of Assam who 
represents none except the Central 
Government? Then, Sir, I would also suggest 
: 

(3) the decisions of the Council must 
not be taken by majority vote. The 
provision for vote must be eliminated from 
the Bill. The decisions should be taken by 
consensus. 

(4) Let the people of Manipur, Tripura 
and NEFA enjoy full democratic rights. 

Before Manipur enjoys Statehood, which is 
its demand—and I am sure it will be followed 
by Tripura also—I do not think you will get 
the willing and active co-operation from these 
people. I do not think that under these 
circumstances the objective of this Bill is 
going to be achieved in its present form. So I 
will advise the Government to reexamine the 
whole question. There is no hurry about it. 
Let us do something which will be practicable 
and feasible so that ultimately we will be able 
to achieve the objective laid down by us. 
Thank you. Sir. 

SHRI   SRIMAN    PRAFULLA   GO- 
SWAMI (Assam): Mr. Vice-Chairman, the 
purpose of the Bill is-quite welcome but the 
manner in which it has been drafted is not at 
all good. I must say that I agree with many 
points made by my friend, Mr. Baharul Islam, 
and my friend, Mr. Bipinpal Das. Sir, this 
North-East Frontier is a very sensitive area 
surrounded by hostile countries like Pakistan 
and China and I know this region for the last 
several years because I have moved in this 
region with the people. Even I have moved 
with Mr. Phizo and contacted him not in a 
hostile way but to persuade him to remain in 
India. I had been to Manipur. I had been to 
Tripura, Nagaland. NEFA, Mizo Hills and 
other hill districts of Assan in this region. So I 
can tell you that I know their problems and 
their sentiments and feelings. I know their 
problems much better than anybody else in the 
Home Ministry. Even the Home Minister does 
not know their feelings and sentiments as 
much as 
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[Shri Sriman Prafulla Goswami.] 

I do. He might be knowing it but that 
knowing is not like my knowing it, because 
I have worked for about 20 years in all these 
areas. I know most of the problems there. 
Sir, I do not know whether the draft Bill was 
sent to the different States for their opinion 
and whether they expressed their opinion. 
That I do not know. But I am making some 
observations from my personal study of the 
problem. 

I fail to understand why the Home 
Minister is in so much hurry to pass such a 
Bill when Nagaland is not going to co-
operate with the Council and is not going to 
join it. I fully appreciate the purpose of the 
Bill that there should be co-ordination, there 
should be development in all these areas and 
close co-operation is necessary for national 
integration. But I must say that this Bill has 
been drafted bv the bureaucrats of the 
Central Government. Of course the Home 
Minister is quite responsible and I do not 
doubt the sincerity of the Home Minister; he 
is a great patriot and he wants national 
integration. But I must say that the Bill as it 
has been drafted contains the seeds of 
disintegration of that area. Shri Bipinpal Das 
has rightly pointed out "Why have you 
introduced bureaucracy?'' We know how 
bureaucrats work, how they make 
conspiracies and how they try to set Manipur 
against Assam, Nagaland against Assam or 
NEFA against Tripura. So I will suggest that 
let it be tried like the Zonal Councils not on 
a statutory basis but in a conventional way. 
My conscience pricks me when I find that 
the Governor is to preside. Why not the 
Home Minister? He has been presiding over 
the Zonal Council. Here also he can preside 
because he will be able to understand tfce 
problems of the people better than a 
Governor can. The present Governor is not 
elected; he is only a bureaucrat. In case the 
Home Minister does not like to preside, let 
the Chief Ministers of all the States and 
territories preside by rotation. 

My previous speakers, Shri Islam and 
Shri Das have ably pointed out that clause 3 
ought not to have been introduced. It says 
that the decision will be by majority vote. 
For the future development and integrity of 
the area, why should   there    be a voting?   
With 

common agreement development should take 
place.   Why is Nagaland not coming in? It is 
because they are fearing that by voting they 
will be out-numbered.   You are initiating all, 
your political experiments in  Assam.      You 
brought about    Meghalaya.   We gave    you 
full support to   that.   But all    the political 
experiments Mr. Chavan wants to make in that 
area alone.    You should have made some    
political    experiments    in Maharashtra,     
U.P.,    Bihar,    Madhya Pradesh etc.    In these 
States also, there are Tribal areas and 
undeveloped backward areas.    I know how 
patient our Home Minister is but here, I find 
how hurriedly he wants to make this experi-
ment.   I was all along supporting  the Home 
Minister but in this case it pains me not to give 
support to such a defective Bill.    I have full 
confidence in his patriotism but here    
somehow he has been misled by some Home 
Secretary. This is a    historical step.   The    
future generation will judge by what we say 
here.   I must say that the Bill, as drafted, 
contains   the seeds for   future disintegration 
and for the building up of bureaucracy there. 
Unless and until this Bill is fully discussed with 
us, we should not become a party to such a Bill.   
Our party in the State did    not brief us on this 
and we also do not know the views of our State 
Government over this Bill. If I had a chance of 
discussing this, if the Bill had been discussed in 
our Party either in the State or here, then I 
would have spoken my mind here and I would 
try to convince the Party.   Here for the first 
time I have    seen the    Bill.    We supported 
the    Meghalaya    Bill.   From the beginning I 
was supporting it, but this Bill for NE    
Council is    hurriedly drafted. 

SHRI Y. B. CHAVAN: My friend should 
not feel that this has come as a surprise. As a 
matter of fact the initial statement that the 
Government issued on the basis of which 
Meghalaya was brought into existence, that 
itself contained the provision for establishing 
the North Eastern Council. This idea is not 
new. This idea was discussed very widely. 
Possibly the Member may have forgotten. 

SHRI SRIMAN PRAFULLA GOSWAMI: 
I have no quarrel with it. I welcome the idea 
of national integration. 
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SHRI Y. B. CHAVAN: That is all right. 

SHRI SRIMAN PRAFULLA GO-
SWAMI: Witt the idea of drafting this Bill I 
still agree. With national integration I agree 
>ut where you have put that some of die 
officers of the Central Government. . . 

SHRI        IOKANATH        MISRA 
(Orissa); Woi Id you like the Bill to be sent to 
a Joint Select Committee? There is alreai y an 
amendment to that effect.  You can improve 
on the Bill. 

SHRI SRIN AN PRAFULLA GO-
SWAMI: Do i ot drag me into it. I do not 
agree. If I had such an idea, I would have 
taMed such an amendment. I am expressing 
my mind and I am stating my views so that 
the future generation maj judge. I am also 
making my appeal to the Home Minister. I am 
a born socialist. I believe in my Party but I a i 
not a dumb follower like anybody v ithout 
any consideration of the facts. 

Regarding th; rule's, they should be left to 
the Cou icil. If any Secretariat is to be created 
it should have been left to the Region il 
Council, not to the Central Government. The 
Central Government, of late, has developed a 
tendency to boss >ver the States with the help 
of top bu "eaucrats. They cannot boss over 
Maharashtra but they can do over our small 
.tales like Assam. I am expressing my < iew. 
This is something frank and the fueling of my 
state. 

SHRI BALACHANDRA MENON 
(Kerala) : I like the formation of the North 
Eastern Council but I am afraid I cannot 
support this Bill. 

SHRI LOKANATH MISRA : Without 
your suppou the Bill is not going to be 
passed. 

SHRI BALACHANDRA MENON: This 
Council is absolutely necessary. It is after a 
go* id deal of struggle that the Nagas were 
able to get Nagaland and th» Meghalaya 
people got their Meghalaya. There are other 
States like Tripura ai d Manipur that must 
also got their Statehood. I am not one who 
believes that by threat you can force them 
together. My Jan Sangh friends wnnt it b ft I 
do beiieve that such a possibility cannot be 
there unless we get their willing cooperation. 

 

SHRI BALACHANDRA MENON : In the 
name of fighting with the Chinese or with 
Pakistan let us not try to create greater trouble 
among the hill people. Those people can be 
fought effectively with the willing cooperation 
of our friends and it will be willingly given 
also. A flexible stand was taken by the 
Government when it accepted Nagaland and 
Meghalaya. I believe it will be equally flexible 
in the case of Tripura and Manipur and let us 
have all these areas with their own 
Governments. There is nothing wrong. India is 
such a huge continent and let us together, as 
brothers, come and fight the enemies and also 
work for the improvement of our entire area. It 
is absolutely necessary that in this area a 
coordinated effort should be made and for that 
the first thing should be that Assam should go 
out and Nagaland should come in here for the 
time being. I am not for permanent exclusion 
of Assam. For the time being let Assam go out 
and Nagaland come in. Why? The fear of 
Assam was responsible for this. It was the fear 
of Assam the fear of the plains people, the fear 
that the Nagas had about the plains people 
from the period of Janamejaya onwards right 
down from the period of the Aryan invasion, 
that fear still continues and you have to go and 
win them over and that can be done only by 
respecting the Nagas, respecting their culture 
etc. They are a proud people with a very 
sensitive feeling. What we have to do is to win 
them over which can be done by removing the 
plains people for the time being away from 
that and getting the other people together and 
not by having a Governor to preside over this 
Council: I would therefore request for the elec-
tion of a Chief Minister because we do not 
want the Governor to sit in judgment over the 
people's representatives. Even in Nagaland, 
even in those areas which are considered to be 
sensitive areas, let us not have the bureaucracy 
to decide. They have faith in the people. Once 
we have it, I am sure these people can be won 
over. I would therefore say that regarding 
clause 3, there should be a change. Regarding 
the North Eastern Agency, till the situation is 
changed, I have said that Assam can go out. 
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[Shrj Balachandra Menon.] 
Regarding the functions of the Council I 

.fully agree with it; it is quite necessary and it 
is quite good. Such co-ordinated efforts will 
have to be made by neighbouring States. Then 
the meeting of the Council is not to be 
presided ever by the Governor. I would also 
suggest that the Central Minister should be 
there; one of the Ministers should be there. If 
possible, he can, preside; that would be much 
better; that will show greater respect for them 
and that area requires greater help. So the 
Planning Commission Member and also one 
of the Ministers from here should be there in 
that Committee. This Coordination 
Committee as it is again is highly 
bureaucratic; it should not be so. 

Lastly I would also say that in regard to 
transaction of business the Central 
Government's approval is not necessary. Let 
them discuss and get things passed. Let us 
give it a democratic content. I am one who 
believes that with greater democracy, with 
greater faith in the people there, we will be 
able to improve those so-called backward 
areas and also win over those people who 
today are suspicious. Mr. Vero, representative 
of Nagaland, spoke yesterday. What he said 
should be taken as a warning and also as a 
prophesy. It is a warning that if you force it 
will be resisted; it is a prophesy that if you 
leave them they, will come together. Let us 
accept it and we shall have a contented tribal 
area which can solve the problem. For the 
time being let us not force this on the people 
there. That is what I would suggest. 

SHRIMATI PURABI MUKHO-
PADHYA: Mr. Vice-Chairman, Sir, I whole-
heartedly support this Bill. I congratulate the 
Home Minister for introducing this Bill here 
in this House. Sir, I do not agree with the 
Members who have spoken just now, some of 
them bitterly criticising the provisions of the 
Bill or the spirit of the Bill. Mr. Pra-fulla 
Goswami went even so far as to criticise the 
Home Minister personally as if he had some 
personal motives or some personal interest in 
the matter. This attitude.  . . 

SHRI SHRIMAN PRAFULLA GO-
SWAMI:   I objected to the drafting. 

SHRI Y. B. CHAVAN: I have not drafted 
it. 

SHRIMATI PURABI MUKHO-
PADHAYA: Sir, this is a very sensitive area. 
The region which is covered by this Council 
holds a very strategic position. 
Geographically, strategically, the whole of the 
Indian people are concerned about this 
eastern region. 

With regard to the proposed Council we 
may have some suggestions as to whether the 
Home Minister should be the Chairman of 
this Council or whether the Governor shall 
serve the purpose. We may differ on this 
minor point. The purpose of this Bill is to 
have a coordinated effort, coordinated 
planning, coordinated security measures, 
coordinated action with regard to many States 
and the Centrally administered regions in this 
North-Eastern Council. Sir, the purpose of the 
Bill will not be served if it is just some sort of 
a zonal meeting or a body with some of the 
States of that zone, just as we have the eastern 
zone or the northern zone meetings presided 
over by the Home Minister. These are not 
statutory bodies. Here we need a statutory 
body in the form of this North-Eastern Coun-
cil because the necessity is much more 
imperative in this region than the wishes of 
the people in the other regions where the 
executive board or the Ministers and 
Administrators of those States could meet 
under the chairmanship of the Home Minister 
but in this particular region it should be a 
statutory body and so I welcome these 
provisions of this Bill, because it will be a 
statutory body and nobody at his sweet will 
will be nble to change these provisions. If 
there is any necessity for any further amend-
ment it must always come to the Lok Sabha 
and to this House. I therefore welcome the 
establishment of this Council through these 
statutory provisions. 

Sir, there are many provisions in this Bill. 
In clause 4 we have the functions of the 
Council enumerated and again in clause 7 I 
find there is provision for a Co-ordination 
Committee. I find it is superfluous; it is not 
necessary because in clause 4 where the 
functions of the Council are enumerated there 
is a provision for a review from time to time 
of the implementation of the schemes 
included in the regional plan. In clause 7 
again there should not be another Co-
ordination Committee to review the same 
thing which is already contained in clause 4. 
So I find that clause 7 is superfluous   and 
redundant 
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The main importance of this North-Eastern 
Council is because of the threat we    are    
getting     from    international communism.    
This is    a region where multilingual    people 
are    residing with various interests about their 
own community,    about their own creed.    For 
example, sone of the Mizos in Assam have 
already gone underground or gone to Pakistan 
to    get trained in    guerilla warfare     
techniques.     We     remember there was a Mizo 
rebellion for an independent Mizoland about 
three years ago.    That sentiment is still there 
and some of them have gone underground and 
are getti ig training in guerila warfare    
technidues.     In    Nagaland    the hostile Nagat  
are still   there   who   demand an  auonomous 
sovereign Statehood.    These   are the    various      
interests in this   egion; there in thus clash c( 
interests, t ash of personalities, clash of 
aspirations  And there is also a political aspect 
to these aspirations   because of the 
neighIJUring States being China and  Pakistan,   
and  the Government of India should always 
have some sort of control over this region.   
That is one of the reasons why I should like to 
see that the Horn;    Minister is made   the 
Chairman   of  this  Council.    With   our 
experience  of  the  Government  we  do not 
have any   faith   in   that   executive head.    Let   
the   Home   Minister   take this suggestior into 
considration because it will be to<   late then to 
rectify the mischief of the mistake.    The    M. 
Ps. elected from ihose areas should also be 
including in    the    Council.    I    would also 
suggest t mt Tripura and Manipur should be 
declared independent    States as    early as    
possible.     With   all   this, clash of interests, 
clash of personalities, clash of opposing ideas, 
some sort of a Regional Council as has been 
envisaged in this Bill is r lost welcome and I 
thank the Home Mirister for introducing this 
Bill in the Hoi se. 
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The Council shall have a secretarial staff 
consisting of a Secretary, a Planning 
Adviser and   such other officers 

and  employees as the Central Government 
may by order determine. 

SHRI E. M. SANGMA (Assam): Mr. Vice-
Chairman, I do not want to speak much on 
this particular matter. On the evening of the 
24th December, 1969, the Meghalaya Bill or 
the Assam Reorganisation Bill was passed 
both m this House and in the other House. As 
the Home Minister has already said, in clause 
76 of the Meghalaya Bill at page 25 there is a 
mention that there will be such a Council for 
this region. My friends who have spoken first 
have spoken opposing this. I do not oppose 
the spirit and the idea of having such 
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a Council in this region. You know, Sir, in the 
entire area of this northeastern region of the 
country many parts have bem sliced from the 
State of Assam. As sam has been divided into 
several parts : nd formed into different States 
like N;ga!and or Meghalaya or NEFA. Aftei 
splitting up all this area from one compact 
area, now I am glad that the Government of 
India has come forward with nn idea that 
these areas should be brought together again 
by having such a Regional Council. But as 
my friends have said, in this particular matter 
bureaucracy should not creep in. There should 
be no question of bureaucracy coming into the 
picture. People have elected their own represen-
tatives, their o'*n elected members have chosen 
their own leaders as Chief Ministers or 
Ministers. So why the question of the 
Goverm-r or the Lieutenant Governor or the C 
tief Commissioner or the Adviser to t >e 
Governor regarding NEFA should come into 
the picture? To this partii ular matter I am 
also opposed, 

Another thing is this. Why Naga-land 
should bi excluded? People say that it is a ve 
y sensitive area. If you want to have such a 
Council for a sensitive area, the more 
sensitive area must be brought in here. If it is 
not here, the Council is not complete. I would 
say with due respect to the Home Minister that 
this Council which he proposes now o have is 
a very incomplete. It is very much incomplete 
without having Nagaland there. 

I do not w;.nt to touch the other points. I 
will only say that whatever the policy or 
ntention of the Government of India may be, 
that policy and intention must be left to the 
wishes and willingness of the people of the 
area concerned. 

With these words, I sit down. 

SHRI Y. B. CHAVAN : Mr. Vice-
Chairman, this Bill has been discussed in all 
its detail. Some hon. Members have 
supported it. some hon. Mem-berg have < 
riticised it and some other have criticised it 
very severely also. But tho e who have 
criticised it, I am afraid they have criticised it 
out of a complete misunderstanding of the 
purpose of this Bill and the object with which 
this Bill has been moved. I know—while 
criticising, they have said that they welcomed 
the idea    of 

having this new forum for the eastern region. 
But they have misunderstood one thing—the 
nature of this forum is not that of a political 
assembly or body which is going to legislate 
for that area, but it is a forum which we are 
creating to enable the different administrative 
units in that region to come together for 
consultations and evolve some sort of advice 
which they can, in their combined wisdom, 
give to themselves and to the Government of 
India. Therefore, the question of the political 
status of the unit concerned does not come in 
the picture at all. As we all know, that area is 
full of political sensitiveness. I did make 
mention of Nagaland, that the Government of 
Nagaland has not agreed to associate itself 
with this body because they have got certain 
doubts about the purpose of this body. 
Possibly, they may have doubts. I do not 
think they have put it in so many words. But 
they may have doubts whether by joining such 
a body they are likely to compromise their 
political status. I am replying to this doubt, 
which may exist in Nagaland, and which may 
still be in some Members' minds, that this is 
not a body which is really going to be a sort 
of political assembly of the different political 
units to legislate for themselves. This is not 
the purpose of this body. 

SHRI LAL K. ADVANI : Has there been 
any correspondence so that we can know 
what is in their mind ? 

SHRI Y. B. CHAVAN : The point is, most 
of the cases we had informal consultations 
because I did not want to give that sort of 
formality to this measure. And whatever we 
have agreed to, it is mostly through 
consultations and understanding. 

Sir, gome Members are pressing me to let 
them take this matter to the Select 
Committee. 1 do not think that questions such 
as composition, function, etc. of such a body 
can be decided by the Select Committee. I am 
prepared to concede one thing that some of 
the suggestions that the hon. Members have 
made, personally I consider them to be very 
good, very logical, very democratic in their 
nature. But the type o€ forum that we propose 
to evolve has to be set up with the acceptance 
of certain realities of the areas concerned. 

Some Members asked : Why is it that the 
Home Minister does    not    go 
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there and preside over the meetings ? If it was 
merely a question of holding some meetings, 
I would have agreed to go and preside over 
them, as I do in the case of other Zonal 
Councils. But our main purpose is that there 
should be continuous consultations and 
following up of certain matters. It is much 
better that somebody who is stationed in that 
area should be the Chairman. Sir, under the 
political sensitiveness to which I made a 
reference, it is very difficult for me to make it 
compulsory that one of the Chief Ministers 
presides over the meeting. 

AN. HON. MEMBER : By rotation it can 
be done. 

SHRI  Y.   B.  CHAVAN :   I  am  not 
against that also. Please do not suppose that I 
am against it, I would like to tell you. And 
even the Governor himself was the most 
reluctant to become the Chairman of this 
body. And I do not suppose that any Member 
would say as if somebody manoeuvred to put 
him as the Chairman there. But we thought 
that the one person at the present moment 
who happens to have relations with the three 
most important areas in the region, is the 
Governor of Assam and Nagaland, who is 
also the Administrator of the NEFA area. 

SHRI BIPINPAL DAS : It is precised 
because my experience... 

SHRI Y. B. CHAVAN : My fear about 
you is.... (Interruptions) I would request the 
hon. Member not to suffer  from  that  
inferitority  complex. 

SHRI BIPINPAL DAS : No inferiority. 

SHRI Y. B. CHAVAN : My own fear is 
that you have got some sort of 
misunderstanding about the entire concept of 
bringing them together. 

SHRI BIPINPAL DAS : That is precisely 
because of 23 years of my experience of the 
treatment from the Central Government. 

SHRI Y. B. CHAVAN : Maybe, you may 
have reasons for that. But as far as the 
political reorganisation is concerned, you will 
have to forget the 23 years, you will have to 
start a new era of your thinking. While 
accepting the formation of the    Mcgnalaya,    
you 

had accepted new ideas and you yourself said 
that you wished it well. I am very glad 
indeed. Your party has also given cooperation 
and I welcome that attitude. But I would 
request you to forget what hapened in the last 
23 years. We will have to look at these 
problems with new hope and orientation. I 
have not come here with the feeling that 
everything that I have suggested in this Bill is 
perfect or it is the last word on the subject. I 
have no experience of the working of this 
Council; many changes may have to be made. 

SHRI BIPIN PAL DAS: If this body is to 
come in with no political status, why give 
statutory basis to an advisory body and why 
do you introduce the question of voting there 
? 

SHRI Y. B. CHAVAN: Why a statutory 
body is necessary ? Really speaking, we can 
meet and have informal consultation and 
discussion in many ways. But we wanted a 
statutory body because we wanted to provide 
a forum where on certain statutory basis they 
can ask for certain grants, etc. from the 
Planning Commission and the Government of 
India also, and to ensure that there will be a 
body which will take a continuing interest in 
some of important common projects. For that 
matter it is very essential that there should be 
some sort of a statutory body. This is the most 
important thing that you should know. 

Now, the other question he asked was why 
there should be voting. I would like to give 
him my experience about the working of the 
Zonal Councils. Even in the Zonal Councils it 
is the same position. But in the working of the 
Zonal Coucils, no decision is taken by voting. 
I have no doubt in my mind that even in this 
body, if a decision is taken by a majority, it 
will never be implemented. Decisions will 
have to be there on the basis of some sort of 
consensus. But in matters involving the 
problems of security, if or example the 
Government of India needs advice and if in 
that matter some view has to be taken, 
possibly it will have to be taken by a 
majority. The most important thing in this 
matter is the security aspect of it. 
4 P.M. 

I know, Sir, that there are certain units 
which are of different types from 
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one another. NEFA has a different 
administrative stature there ; it is on a different 
level of political development. There are 
certain Union territories. There are some full 
States. This consists of rathei different types 
of political and administrative units there. 
But, Sir, we canno: forget that the entire area 
is such j'oses a security problem which 
require coordinated consideration. We can iot 
say that in respect of NEFA, becau ;e it has a 
different type of administration, therefore its 
problems of security ar: different fsom Assam 
which is a full State or Nagaland which is a 
full State ir from Tripura or Mani-pur which 
are Union territories. We cannot take th it 
position. Therefore it is very essenti d that we 
have some forum where i il the 
representatives and people respons ble to their 
administrations can com together and make a 
proper assessment and appreciation of the 
problems oif security. 

Some memb r asked why a representative 
of the D fence Ministery does not sit there. 
Icn tell you that it is not mentioned ther: 
because I do not want the Defence r 
presentative to sit in formal meeting , giving 
all the information about the security matters 
in a meeting like that. If you see the last 
section of this Bill, we have said that the 
Secretariat >f this Council will have 
representatives of different Ministries. 
Officers of different Ministries and orga-
nisations can be invited there, and there they 
can cetrainly invite even the GOCs. But I do 
not want the GOCs. to sit there as leg il 
representatives of a statutory body and be 
responsible for answering quesions which can 
on the next day be published in the papers and 
further questior can be asked on the floor of 
the Hi use. We are trying to evolve a somt 
thing new. This is rather an un irecedented 
experiment. We are trying o create a new 
forum, the functions and purposes of which 
are quite different from those of the Zonal 
Council. 
[MR. DEPUTY CHAIRMAN in the Chair] 

Therefore, I would plead with this House 
that it is not my claim that this is a perfect 
legislation. This is, really speaking, an 
attempt at evolving a new body, the purpo e 
of which is accepted by everybody. The 
necessity of this is accepted by evei-ybody. 
Now we have to see how it functions. If there 
are going to be any difficulties in the func-
tioning of this body, I will be the first 

person to come before this hon. House and 
say that by experience it is found... 

AN. HON. MEMBER : You have said 
that security matters can be discussed in 
this body. But we see that it is purely 
entrusted with things like communications, 
irrigation, flood control and such other 
things. The question of security does not 
arise anywhere. 

SHRI Y. B. CHAVAN : Unfortu-j nately, 
though this is a very small Bill, people do not 
read the entire Bill. If you see section 7, it is 
said : "There will be a Committee of the 
Council called the Co-ordination Committee 
consisting of—(a) the Governor of Assam 
and the Chief Ministers ol Assam and 
Meghalaya. ..." There yon will find : "It shall 
be the duty of the Co-ordination Committee to 
review from time to time the measures taken 
by the States represented on the Council for 
the maintenance of security and public order 
therein and to recommend to the 
Governments of the States concerned further 
measures necessary in this regard''. 

SHRI    BANK A    BEHARY    DAS : 
What is the need of a separate body ? The 
Council can . . . 

SHRI Y. B. CHAVAN : The delibe-
rations of the Council are quite different 
from the deliberations of the Committee. 

SHRI LAL K. ADVANI : You have only 
two Ministers, one from Assam and one 
from Meghalaya. How is it going to be 
different ? 

SHRI Y. B. CHAVAN : I tell you. In the 
meeting of that body you have many 
advisers who are Memebers of other offices 
; they need not sit here. It is not necessary 
to keep formal records also. The purpose, 
the motives, can be different. That is the 
main thing. All the important representa-
tives of the administration sit there. 

The point my hon. friend stated is that 
there was no mention of any security 
problems. It is not so. Security problems 
are mentioned as the main function of the 
Co-ordination Committee. 

So, Sir, as I have said, I am not pleading 
that this is a first-class piece 
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of legislation. It is not so. I normally would 
not oppose any move for taking matters to the 
Joint Select Committees. I always believe in 
collective wisdom than in individual wisdom 
or ministerial wisdom. I have no doubt about 
it. It is quite natural that when a minister, who 
sits in the secretariat and considers problems, 
sits with his able, democratic colleagues, 
certainly new lights are thrown. This is my 
own experience. Many new aspects of it are 
seen in different contexts. I don't deny that. 
But I do not think that it is necessary in the 
present context. Ultimately it will have to be 
evolved by the experience of the 
representatives who sit in the Council. 
Ultimately it should become a body,—
powerful, experienced, wise, mature by its own 
working and functioning. 

One last word about Nagaland. It is my 
wish, it is my request—if I would request the 
Nagaland Government from the floor of this 
House, I would like to do that—that those 
attitudes of suspicious must be given up now. 
There is no questfon of compromising the 
status of the Nagaland. It is because of some 
speeches you made that their suspicions are 
supported. You said that it is a federation in a 
different form. When you call it a federation, 
then the suspicion of Nagaland becomes 
reasonable. This ie not a federation. This is 
not at all our intention. Our point ia that there 
are certainly matters which are common to all 
of them, which they should consider together 
in a common meeting or in a common forum. 
This is the real purpose. And I say that hon. 
Members support this particular objective. 
This can be brought about only by 
understanding and exchange of views, by 
mutual consultations. 

Sir, this is the purpose of thie Bill. I hope 
after this lengthy explanation about the 
purposes and functions of this Bill and 
keeping in view the primary motive behind 
the moving of this Bill, hon. Members will 
support the Bill unanimously, without 
insisting on the move to refer the Bill to the 
Joint Select Committee. 

MR. DEPUTY    CHAIRMAN    :    I 
now put the amendment in the name of Shri  
Tagdish  Prasad Mathur to vote. 

MR.    DEPUTY    CHAIRMAN: Do 
you want to withdraw it ? 

 

MR. DEPUTY CHAIRMAN : When the 
hon. Minister has replied to the debate, there 
is no procedure by which the hon. member 
can reply now. 
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MR. DEPUTY CHAIRMAN : The hon. 
Ministei has replied on belhaf of the 
Governrrent, and now nobody can be allowed 
t<  speak. 

MR. DEP JTY CHAIRMAN : I am putting 
this tmendment to vote. Do you want to 
withdraw it ? 

SHRI JAGDISH PRASAD 
MATHUR :   No, Sir. 

MR. DEP JTY CHAIRMAN  :   The 
question is : 

"That tl e North-Eastern Council Bill, 
1970, as passed by the Lok Sabha be 
eferred to a Select Committee of he Rajya 
Sabha consisting of fifteen   nembers, 
namely  : 

 

with instructions to report by the 1st day of 
the next (Seventy-third) session of the Rajya 
Sabha." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN  :   The 
question is : 

"That the North-Eastern Council Bill, 
1970, as passed by the Lok Sabha, be 
referred to a Select Com- 

mit tee of the Rajya Sabha consisting of 
fifteen members, namely :— 
1. Shri Golap Barbora 
2. Dr. Bhai Mahavir 
3. Shri Bipinpal Das 
4. Shri Banka Behary Das 
5. Shri S. D. Misra 
6. Shri R. S. Doogar 
7. Shri Lai K. Advani 
8. Shri Chitta Basu 
9. Shri Dwijendralal Sen Gupta 

 
10. Shri Balkrishna Gupta 
11. Shri Lokanath Misra 
12. Shri Dahyabhai V. Patel 
13. Shri M. Vero 
14. Shri E. M. Sangma, and 
15. Shri Baharul Islam 

with instructions to report by the last day of 
the next (seventy-third) session of the Rajya 
Sabha. 

The motion was negatived. 

MR. DEPUTY CHAIRMAN : Now 
I will put the motion.   The question is : 

'That the BiM to provide for the sotting 
up of a Council for the northeastern areas 
of India to be called the North-Eastern 
Council and for matters connected 
therewith, as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN : We shall 
now take up the clause by clause 
consideration of the Bill. 

Clauses 2 to 8 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI Y. B. CHAVAN : Sir, I move : 

"That the Bill be passed." 

The question was proposed. 
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SHRI MAHITOSH PURA- 
K.AYASTHA : Mr. Deputy Chairman, on a 
point of order. Is there no time-limit for Mr. 
Rajnarain ? He took 45 minutes for useless 
arguments about whether he got a Hindi copy 
or not. Now when you allowed him 5 to 7 
minutes,   he   has  taken   more  than   13 
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minutes.- There must be an end to it. He 
cannot rionopolise the time of the House. 

MR. DEP!/TY CHAIRMAN : This 
is the third eading stage of the Bill and I 
think   r. is not desirable... 

SHRI MAHITOSH PURA- 
KAYASTHA ; He has taken more than 
one hour.  

MR. DEPITY CHAIRMAN : . . . that the 
hon. Member should take a long time. 

.    MR. DEPU FY CHAIRMAN : Order, 
please. 

SHRI BAHARUL ISLAM : Sir, on a point 
of order! There should " be equal distribution 
of time to all the hon. Members. 
(Interruption) Can a Member haras's the 
whole House like this? 

(Interruptions) 
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SHRI Y. B. CHAVAN : I would like to 
answer the last question first. The honourable 
Member has asked what happens if there is a 
difference of opinion because there are some 
members who are ligely to be in a minority. 
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He has asked what is the way of converting 
them into a majority so that they will ultin 
ately be aole to implement it. I h. ve 
explained that once there is a difljrence of 
opinion which is expressed in a very bitter 
form, then, possibly the purpose of the 
Council will be defeate !. I have no doubt 
about it. That is wiy on more important 
decisions the Council should have full and 
deliberate discussion. There will have to be 
full discussion with the maximum consensu . 
When you are passing an Act or a r jle, you 
can only say that the major ty will prevails. 
But it does not mean that on important deci-
sions also ther: will be no attempt for 
unanimity. Tie Council in its wisdom will 
always consider important matters and arrive 
at decisions after full discussion and delibe 
ation so that it can have as near unaninity as 
possible. This is my experience, I may tell 
you, during the last three years in the Zonal 
Councils. Tho >gh there is also a provision 
for voting in the case of Zonal Councils, most 
of the decisions are taken by undei standing 
and agreement. When we find that there is no 
understanding or ag eement, if there is any 
difficulty, we leave it to the States to discuss 
the mater again so that the Zonal Council (Jan 
meet again and then decide. When we are 
passing an Act or a rule, naturally the rule has 
to be on the basis of the majority. 

Then, as far s Mr. Rajnarain is concerned, 
it is ver easy and very safe for Members 
alway to say that while they support it, it is 
likely to fail. It is the wisest possible thing to 
say. When we are trying to fi id solutions to 
very difficult and complex problems, it is in 
the very nat ire of the solution that it may fail. 
But our efforts will have to be to see that .ven 
the failure is ultimately converted into a 
success. How can I say that 1 bis solution will 
fail or succeed? For e\ample, Meghalaya was 
the solution to a difficult situation there. I 
think it shoul I lie our effort to find the best 
possibl solution. Tt is quite possible that it 
may fail, but it should be our effort, cur 
continuous effort, to see that it does not fail 
and that it succeeds ultimately. He was asking 
how are you going to do it ? The problem is 
there. lis order to solve the problem, he also 
agrees that such a forum, such an 
organisation, such a Council, is necessary.    
So let us give 

SHRI Y. B. CHAVAN : I do not say that 
this is the only dhancha. That is not the final 
word or the last word on it. The dhancha will 
ultimately evolve itself. I have said, let this 
new Council start functioning and on the 
basis of its experience, if they find any 
modifications necessary, then, we will 
certainly come before the House making 
suggestions on those modifications. 

The honourable Member has very politely 
asked me to withdraw this Bill. When this 
honourable House in its wisdom has passed 
this Bill, it would be an insult to this House 
even to suggest that this Bill should be 
withdrawn. 

MR. DEPUTY CHAIRMAN :   The 
question is : 

"That the Bill be pased." The 

motion was adopted. 

THE    INDIAN    MEDICINE      AND 
HOMOEOPATHY CENTRAL COUNCIL 

BILL, 1968 

SHRI DAHYABHAI V. PATEL (Gujarat) 
: I think this can be taken up on another day. 

SHRI N. G. GORAY (Maharashtra) : It is 
not urgent. 

MR. DEPUTY CHAIRMAN : It was 
decided in the Business Advisory Committee 
that these two Bills should be disposed of and 
then only we should pass on to the next item 
on the agenda. 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT      
(SHRI      K.      K. 
SHAH) : Whatever preparations we have for 
Ayurved and other Indian sytems of medicine 
.  .  . 

 

 

our   goodwill.     Let   us   give  our   co-
operation ... 


